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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORGINAL APPLICATION NO. 1334/2024

IN THE MATTER OF:

Manish Kumar ... Applicant
Versus
State of Uttar Pradesh & Ors. .... Respondant(s)
INDEX
s.No. Descﬁbtion Page No. '
1. |Joint Committee report filed by District, Magistrate, Mirzapur in the

form Affidavit.

2. | Annexure-1, Copy of letter dated 09.01.2025, for constitution of
Joint Committee by District, Magistrate, Mirzapur

3. | Annexure-2, Copy of Joint Committee Report of inspection dated
09.01.2025.

4. | Annexure-2.1, Copy of LOI (Letter of Intent of Intent) issued by
District Magistrate, Mirzapur vide letter dated 16.03.2021

5. | Annexure-2.2, Copy Environmental Clearance issued by SEIAA
(State Environment Impact Assessment Authority), Lucknow, vide
letter dated 08.08.2022

6. | Annexure-3, Copy showcause notice issued by UPPCB vide letter

dated21.02.2025.

FILED THROUGH

pos ™

(ANKIT VERMA)
STANDING COUNSEL STATE OF UP
A-15 FF, NIZAMUDDIN EAST, NEW DELHI- 110013

MOB:- 09990804440 EMAIL- ankit.scngtup@gmail.com
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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO- 1334/ 2024

IN THE MATTER OF:

Manish Kumar

Versus
State of UP. & Ors. e

Respondent (s)

JOINT COMMITTEE REPORT FILED BY DISTRICT MAGISTRATE.
MIRZAPUR IN COMPLIANCE TO THE ORDER DATED 19.12.2024
PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL.
PRINCIPAL BENCH, NEW DELHI IN ORIGINAL APPLICATION NO.
1334 OF 2024 IN THE MATTER OF MANISH KUMAR VERSUS STATE

OF UP & ORS.

I, ..?ﬁémnkq. MNgranjon..W/o Shri ..... Mamish. S\.\a-\-\_ .............
aged about 4D..years, presently posted as District Magistrate, Mirzapur, do hereby
solemnly affirm and state on oath as under:

1. I say that I am the District Magistrate of the Respondent in the present case

and as such being conversant with the facts and circumstances of the present

1
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...”.4. In our view a substantial question relating to environment has
arisen out of the implementation of the enactments mentioned in Schedule I of
the NGT Act, 2010, but before taking any further action in the matter, we find it
appropriate to obtain a factual report for which we constitute a joint Committee

comprising Uttar Pradesh Pollution Control Board (hereinafter referred to as

‘UP PCB’) and District Magistrate, Mirzapur.

5. District Magistrate, Mirzapur shall be nodal authority for coordination

-~

and compliance.

6. The above committee shall examine the complaint, visit the site, collect

relevant information, interact with the stake holders and submit a Sactual report

within two months”.....

3. That vide this present original application the applicant has raised a
grievance that Mauza Zafripur Bhagauti Dei is adjacent to the village and
near the hill area here at M/s Divyansh Construction Company is carrying
out its mining activities in Araji . No.703, Bhagauti Dei, Mauza Zafripur
Tehsil Chunar, District Mirzapur in a total area of 2.5 acres by using blasting
method and it has also cut large number of trees in the area concerned and
thereby caused huge damage to the environment.

In compliance of Hon’ble NGT directions, joint committee constituted has

been constituted by district Magistrate, Mirzapur vide ref. No.G0034/0.A.

//To review the factual status of the grievances made by the

complainant/applicant, following nominated members of Joint Committee

2
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and representative of Mining Department, Mirzapur have been conducted
the field visit of above concerned Mining leases i.e. M/s Divyansh
Construction Company, Prop. Smt. Kiran Singh (Building/Sand Stone
Mining project) established at Gata No. 703 (SI. No.-4)
Area-1.0100 Ha, Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur, on
dated 28.01.2025.

a. SDM, Tehsil-Chunar, District-Mirzapur.
b. Surveyor/Mines inspector, Mining Department, Mirzapur.
c. Assistant Scientific Officer, Regional Office, UPPCB, Sonebhadra.
6. A copy of Joint Committee report of inspection dated 28.01.2025 is being

Annexed as Annexure No.2. During Joint Committee inspection, mining &
blasting activity of M/s Divyansh Construction Company, Prop. Smt. Kiran
Singh (Building/Sand Stone Mining project) established at Gata No. 703
(SI. No.-4) Area-1.0100 Ha, Village-Bhagautidei, Tehsil-Chunar, District-
Mirzapur was found closed. Further, Mines Officer, District-Mirzapur after
verifying the records, informed that no mining activity/blasting is being
carried out since Dec, 2024 in the lease Area.
7. UPPCB vide its letter dated 21.02.2025, informed that the Show Cause
Notice has been issued to above mining lease for non-compliance of
Environmental Clearance conditions issued by SEIAA and operational of
lease without having Valid CTO issued by UPPCB. A Copy of the Show

Cause Notice dated 21.02.2025 is being annexed as Annexure No. 3.

. That the Annexure annexed to the present accompanying Affidavit is true
copy of their respective original.

o, W

Joint Committee Report in OA 1334 of 2024 filed by DM, Mirzapur
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9. That the present affidavit on behalf of the District Magistrate, Mirzapur is

submitted before this Hon’ble Tribunal for kind perusal and consideration.

(N

DEPONENT
VERIFICATION:

e e A T2 X

Verified at Mixzahuy on this the 92 day of February, 2025 that the contents

of above affidavit are true and correct to my knowledge based on records and

information received and believed to be true, no part of it is false and nothing

X

DEPONENT

material has been concealed therefrom.

5 Los %t @

c_\

29 /09 / or Gathea by Deponent betore s

Counselled by Aavocate Shri...
NAGEENA Advocate(Notary)
(G~vt af INDA \NhnanUr([lP‘

4
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1

Annexure No.1

Frateg forenfean, Aoy

wEid— (7- 003 4/ 0.ANo.- /33 t//zou’ Rt o 7/ o1 /2008
AR

7o W wRa afdraww, 4% Reeh gRT alogo HEA-1334 /2024 FAY FAR TAH e
3w gofo s e F wiRe amdw RAid-19.12.2024 @1 g 3w Frerae &
. T we ﬁnd it appropriate to obtain a factual report for which we constitute a

joint Committee comprising Uttar Pradesh Pollution Control Board (hereinafter referred to as
'UP PCB') and District Magistrate, Mirzapur .

5. District Magistrate, Mirzapur shall be Nodal Authority for coordination and
compliance.

6. The above Committee shall examine the complaint, visit the site, collect relevant
information, interact with the stake holders and submit a factual report within two months.

7. A copy of this order along with copy of complaint be sent District Magistrate,
Mirzapur and UP PCB by email for compliance.

8. List on 25.02.2025",

SR aftfa WMo I R RO R SO0 HEA—1334 /2024 Y FAR AW T
sifs oo Tue are # MR RW RATP—10.122024 F IFure A FrgER w31 Mo
faran wmar 28—

1. SUfETRSRY, TEiea—gAR, dRGIR |
2. WEr® Ao @ (s geiie gAR), Sowo wguvr T A, wiE |

SR W & wewl @ FERE e o & % w0 wsh sRa sfdrew, w8 R
gRT 3M0T0 WEA-1334 /2024 FHN FAR W e dG Yodlo e IgH W wiRa IRw

famid—19.12.2024 & FUIe ¥F Tfwa e e |

(FBraar f—em)
e,
HARSITYR |

i 4

ICUCE

WHie q agfaie—
mﬁ—mmﬁml

o A
b .
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2
Annexure No 2

ao @iy sg@E T, Mo siwd R Riw (RfeT @/ Ave we) wfin
WVITe, NS HEAT-703 (H0%0—4), AFHei—1.0100 FFAX AH-—wMAreE, aBeie—
TN, FAR-ARAR & fiwg @0 wsha sRa aftge, ¢ Reeh # fPownd=
H0T0 HEA—-1334 /2024 7Y FAR W R diw oo yoe ared # wifa s
fEAT$—19.12.2024 @ Wy ¥ <igaw Frltevr amem—

o WG Ra e, ¢ Reed § i AR AABIT A0-1334 /2024 T
FIR TW Ve 3w godio wve w4 wiRa ardy RAiH-19122024 & A A BT
Rrenfosr®t @& amew Wo-G0035/0.A. No. 1334/2025 RAt@—09.01.2025 grr afafa @1 me= @7
ey Sifa R Sueer YA @ fidw RY M ¥ 9 @ aqurer ¥ e afafd & weEn
(1) SuRTER, TERE—TAR, THIE—ARIgY (2) WEE e st (A gee T,
S0M0 UQET PR S, @R gN fAie—2801.2025 B @A AT @ wdedm 7@ AT
Wmmmﬁmﬁmeﬁ/mmmmwmm
far T, et figar smen g 2
3N0T0 WET—1334 /2024 § SfeeiRaa yceERe Awd fReAil Hga FwR, 910 A
T Rig, ARIGN H0-703 (F0%i0—4), AFPE—1.0100 FFTX IFH—AMAICE, TERATC—FE,
m—tﬂmgw%ﬁawﬁ%@wﬁ/mqu@aﬁ@@%gmﬁﬁ
(Letter of Intent) RrenfRer), ARSI & 1= w@r—2318 / @it / Ave weH / $-fAfaer |8
& Promdl /2021 RAiP—16.032021 @ ERT 10 af % & ford Uger deel Wiqga &1 797
qatavor yTe ST SRR (SEIAA) BRI fi6-08.08.2022 ¥ wafaxefiig wad fata
2| < wgEo P A A Rt i /Avs WA &g WeWl oiel 4 a1g Wr e € |
arefiT oREET BN RAi-31.012025 @ AEgT ¥ S0WOTHOTAOTHO U WX HEA
(ore1 Td arg) T R W 2 s e fbar A 2, S faErE €

rigor @ w9 wId ) RfeeT ©F/dve ¥H @ @9 & S 9 9 74|

rieer & wwa Suferd Al s afth®, GuRagoR g1 @ A T F S

@ gRANST ¥ @ B B UF 99T ¥ 9% 2 |

iii. RfeeT wH/dvs wWH At ® MIF » RaeT & IR S a1 g B VpuH
¥ T U &1 Eae g U @1 fsaa far mar @ | Flew @ W aRaes At

W gt @1 fredrd grar g T |

Préieor @ GAY UCCHRSG B RO ° IuRwd ufafir st e, gwaEer gw

s avrar 1T & fafeeT W /dve WA RId W aRIY TE &) Ul 38 f | Sag

@9 yeel Wd W {4 ¥ o g8 Red €

mﬁaﬁﬁﬁaﬁaﬁqaﬁmﬂ%@mm%ﬁwm&wmw)

Tfd U’ |
el freda ¥ wgad Wid Bl ANl TRy B ARAH | Wi fhar sy @)

yeer gR® gRT AR WG & W A e e M € @ ) @

geer uRG gR1 IRANA a1y TOTT AT STl TE prrfy WY |
qeel YR §RI hydro-geological study SUS&El & #vrm Ty |

P ad S .@i—&:ﬁ*\’ - AT 2/ TR...

1.

L.
ii.

vi.
vii.
viii.
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YURAGSTR AN cwiebrt arqa va sy goter v, argfn geaes bt 21 a0

R frfa ve? @ dmige Rffea ax faw ey &g Prdfr fhar o fFrfarm

AR RIS B ARY AR S AE el )

T Uee B P B RW @ R g A B AR SE wrm b
i &ﬁmwmmwa@aﬁgﬁwm@ng fratm &7 Far

far mar @

Ferr & SR @ wed F Rera @ N g Fred @ grasty /aw T A T

Wqﬁﬁwmﬁmsom&#!wmmqﬁﬂ Wl

feam & wmrr 150 Mex @ O w yEw—widRE va 7w fRage @ 300 @2 @

T w Rerg &

fFrerr & W R M B g &




wygad A o wegfo-
-} mmm,aouowﬁmﬁé,mmm&aﬁwmm_ 100
A foeT Rig, RSN H0-703 (Ho%0—4), FFGA—1.0100 FFRAR TE—-FdeE,
azm—gﬂw,m—maﬁwqﬁuﬁma%mmnﬂumﬁuﬁ%
snfa Srdard frar s Sfra wdia g 2

Rre FOTEA TEUE—gIR, SRS g1 AW Ry dnga AL 90
S v g, WO w0703 (HO%0—4), ATGE—1.0100 FFRW AFH-HIARS,
m—wm—maﬁﬁmm,mﬂﬁﬂawq@
(qeiosiioaso) # A W R T o it Eer ST S wefi @ @

@ fam, ARegR g7 Ay e sRgeE e B fefa @ gee @ oy w
AR A @ IqER AEfE uRENE & @Fie Rifea v Rer @mam qen

BT A Friad e s Sfua wdta g 21
ﬂgﬁmﬁmmwmﬁﬁmél

: .
,ﬁ.—‘. V)o "M‘ . \‘ v
IPHEITIRCE IR . A
Jovo wegvl = 91, T i, e AR
e | ARG | ARSI | |



55
F Annexure no.2.1
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/ Annexure No 2 2

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment impact Assessment
Authority(SEIAA), Uttar Pradesh)

ke st

To
Ihe PROPRIETOR
WS DIVYANSH CONSTRUCTION (COMPANY
| RO GAYATRI PANOE YPUR. VARANASE 211 104

ENVIRONMENTAL
CLEARANCE

onmontal Clearance (£ C) W the proposed Propect Actrnty

Subject: Grant ol Enve ficaton 2006 regarding

under the provision of EIA Noti

Sw/Madam |
aton lor £ nvwonmental Clearance (FC)

sal number
w1 ol project submitted 1o the SEIAA vide proposa
::IIA;S?‘%IL 3/2021 dated 12 May 2022 1he particulars of the ervntonmontal

clearance granted to the project e a5 1

This 15 M 1elerence 1o your apphc

v

-> ~

g3

s T

c

S 3

>

= § 1. EC \dentification No. Lcy’momummu

§ T | 2 FieNo 6702
I 5 5 3 Projectlype Néw
N S S 4 Caegoy &1
Ll - | 5. chl“i:ity including 1(a) Mining of munérals

L R Schedule No. :

' Name of Project building stone sandstone mune at vilage

a g s ¢ o bhagautioe: tehrsd chunar msrZ2pur
m 'é' E 7. Name of Company/Organization  M*S DIVYANSH CONSTRUCTION
L 8 9 | COMPANY
a ¢ '§ | 8. Location of Project Uttar Pradesh

& ﬁ 9. TOR Date 07 Jan 2022

23

: ;:)i l "'ezptqedozelaulsabngwimtermsarncondmonsaeappendednerewmfromp.gge

> no 2 onwar

E S

o g ! (e-signed)

& = Member Secretary

e Date: 08/08/2022 Member Secretary

SEIAA - (Uttar Pradesn)

Note: A vald environmental clearance shall be one that has EC wentification
number & E-Sign gencrated from PARIVE SH. Please quote ideatific ation
number in all future correspondence

This is @ computer generated covey page

EL ldentficauon No - EC22B00TUP1BB911  File No - 6702 Date of Issue EC - 080O/2022 Page Yot 1)
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8

i ash
state Level Environment Impact Assessment Authority, Uttar Prade

Directorate of Envvonment, U ’ .
Vineet Bhand | Gormt: Magar | wekros 2001

§ Mail dosuptto@@yaton com 8 000080 ¢ AP0 T O
Phone no 0522 2300541

6702
Reference- MoEFCC Proposal no- SIA/UP/MIN/68993/2021 & SEIAA, U.P File no-

sub: Environmental Clearance for Proposed Bullding Stone (Sandstonel Mining &t N‘:/z:': "“"“
M_&May&!id. Tehsil-Chunar & District-Mirzapyr, U.P., (Lease '
ha.). M/s Divyansh Construction Company.

T <42 05 2022,
.This is with reference to your application / letter dated 26-11-2021, 0“2’.12 d)(;?' 1 é(f:" )SEA( =
28-05-2022, 20-06-2022 on above mentioned subject. The matter was considere

meeting held on 21-06-2022 and 630" SEIAA in meeting held on 13-07-2022.

t M/s
A presentation was made by the project proponent along with thew consulitan /
Paramarsh (Senvicing Environment and Development) to SEAC on 21-06-2022

Proj tails Inform the Project P! t

The project proponent, through the documents and presentation gave following details
Tbo‘trl:\em::v:'o:’::mal clearance is sought for Building Stone (Sandstone) Mining at , Aray/Gata no.-
703, S I. No. 04, Village-Bhagautidei, Tehsll-Chunar & District-Mirzapur, U.P., (Leased Are3-1.01
ha.), M/s Divyansh Construction Company.
2. The terms of reference in the matter were issued by SEIAA, U.P. wide letter no
437/Parya/SEIAA/6702/2021, dated 07/01/2022.
3. The public hearing was organized an 06/04/2022. Final EIA report submitted by the project

proponent on 12/05/2022.
4. Salient features of the project as submitted by the project proponent:

1 OnineproposaiNo. | SIA/UP/MIN/68993/2021
2. FileNo.allotted by SEIAA, UP | 6702
3. Name of Proponent Smt. Kiran Sméh
4. Full correspondence address of proponent M/s Divyansh Construction Company
and mobile no. (Smt. Kiran Singh)
R/o Gayatri, Pandeypur, District- Varanas:
_Mobile no.-
| E-mail I1d- a
7 N divyanshconstructionS418@g mail com
5 Name of Project Bullding stone (Sandstone) Mining
Village ~Bhagautidei, Tehss- Chunar, District-
, I Mirzapur, Uttar Pradesh
0 Project Location (Plot.Khasra/Gata No.) Gata No. - 703, Village -8hagautider Tehsil
"i, _ I o 85\5? , - - ﬁ:umr. District-Mirzapur, Uttar Pradesh
& Nameof Village v B 7 V“ B B B Bﬁagaulidei
9. | Tehsil Chunar

EC Idemtiianon No | C22B001UPIBE91Y  fye No - 6702 Date of tssue £ C 0ow2022

( @ < La\,

Page 2 ot 1)
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Mirzapur

10. | District ilding stone (Sandstone) Minic ¢
11. | Name of Minor Mineral . :‘:“ h'a'
12. | Sanctioned Lease Area (in Ha.) | Highest mAL is 104 & Lowest 15 98mPAl
13. | Max. & Min mRL within lease area |
14. | Pillar Coordinates (Verified by DMO) —— N ] f
A | 25°353.00°N | 8275733 907E
8 | 25°34940°N 825933 J0"F
C 25" 3'49.40°N 8275931 707F
0 25° 3'5100°N 8275931 JO07F
£ 25° 3'5200°N | 82°59'27 00"E
3 25°3'53.00°N 8275927 107F
5. | Total Geological Reserves ' 4,90,158 m
16. Total Mineable Reserve (as per Approved 1,64,736 m
Mine Plan) :
17. | Total Proposed Production (in 5 Years) 151500 m'/year (Total in 5 Years)
18 Proposed Production /year 30300 m /year
19.  Sanctioned Period of Mine lease 20 years
120.  Method of Mining ) i Opencast, Semi-Mechanized
'21. No. of working days S 200 0
22. | Working hours/day 8
'23.  No.of worker B 30 .
124, No. of vehicles movement/day |3
25. |Typeofland | Revenueland
26.  Ultimateof DepthofMining | Upto74mRL
27.  Nearest metalled road from site B | 140m .
28.  Water Requirement PURPOSE : REQUIREMENT (XLD)
Drinking  030KLD
Suppression 0.56 KLD
| ofdust
| Plantation | 2.0KLD
Others (ffany) | -
? — | Total | 2.86 kLD
29. | ::me :f QClbdAcc'red'ited Consultant with QCl | PARAMARSH o
- No and period of validity. {Servicing Environment and Development)
l Lucknow UP
5’;:;‘:;‘:” no. NABET/EIA/2124/RA 0224
30 (A .38 ay 01,2024
30. | Any litigation pending against the projector | No s
. land in any court
31. | Details of 500 m Cluster Certificat
| Mining Officer ¢verfiedby | vide letter no. 2077/khanij/2021
32, | Details of Lease Area in approved DSR 1.01 ha
3. J Proposed CER cost 2.58 lakh
34. | Proposed EMP cost Yol e
35._| Length and breadth of Haul Road | uo...""""“ SR 1LNG
' 36. | No. of Trees to be Planted 1000 adm

EC ldontification No EC22B001UP 18891y

et

bk .

File No. - 6702 Date of Iysue EC 808/2022
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ly above the phreatic water table and will

< The mining would be restricted to unsaturated mofe:n'

| water table at any point of tim o

i ‘“‘efr‘-: ‘::et“::::dmnd any of the uncul conditions applicable on mining proje
6. This projec
IA Notification 14/09/2006. P

ST':\:C:\‘::::: :)pemoon will not be carried out in safety tone of any bridge or ¢
eco-fragile zone such as habitat of any wild fauna
% There is no litigation pending in any court regarding this p;oyed
9. The project proposal falls under category-1(a) of EIA Notification,

~J

2006 (a% amended)

eting (SEAC)

Based on the recommendations of the State Level Expert Apprasal Co!:m;ost::A ';ﬁ‘en = :‘ i

held on 21-06-2022 the State Level Environment Impact Assessment Authori L B ot

held 13-07-2022 and decided to grant the Environmental Clearance to the title pr o
of 30300 m’ per year lease area of 1.01 ha subject to effective implementation

General Conditions and specific conditions:-

General condition:
of project

1. This environmental clearance is WN"}‘ to mmd mining lease In favour of P
proponent by District Administration/Mining Department.

2 Forest clearance shall be taken by the proponent as necessary under the taw. T

3. Any addition of the mining area, change of Khasra numbers, enhancement of capacity, chan
in mining technology, modernization, and scope of working shall again require priof
environmental clearance as per EIA notification, 2006. dhal

4. No change in the calendar plan including excavation, the quantum of mineral and waste
be made. )

5. Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

6. ermﬂtﬁmmmmmmnbembﬁshedinﬂnwezone as well as in
the buffer zone for RSPM, SPM, S0z, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

7. Data on ambient air quality (RPM, SPM, SO,, NOy) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

B. Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

9. Fugitive dust emissions from all the sources shall be controlled r i

egularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer poi
and properly maintained. PANRSShohba proiided
10. Measures shall be taken for control of noise levels below 85 dBA in the
work
Workers engaged in operations of HEMM, etc. shall be provided with earplu::/“u::;:“ =
health records of the workers shall be maintained. "

11.  Industrial wastewater (workshop and wastewater from the mi

ne) should be
l;leated to conform to the standards prescribed under GSR 422 (E) dated 1:::’;;" ';;l;escted.
st December 1993 or as amended from time to time. Oil and grease traps shall it
before the discharge of workshop effluents. Ps shall be installed

EC Wentificaton No. - EC22B001UP1
88611 FideNo - 6702 Date
of s EC - 0808/2022
Page 4 ot 11
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as shall be provided with protecti

d adequate training and informa
opted to prevent the nearby wtt

ve respiratory devices ke masks and

tion on safety and health yipects

personnel working in are
fements from the impacts of

they shall also be imparte
Special measures shall be ad
mining activities.
The transportation of the materials shall be limited to th
provision shall be made for housing the laborers
infrastructure and facilities such as fuel for cooking, mobile t
health care, créche, etc. The housing Mmay be in the form of tempora

removed after the completion of the project,

A separate Environmental Management Cel
under the control of a Seniof Executive, who
Organuation
The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work
The funds earmarked for environmental protection measures shall be kept n 3 separate
sccount and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MOEF&CC, Gol, Lucknow and State Poliution
Control Board
The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State pollution Control Board
shall momof compliance with the stipulated conditions. A complete set of documents
MWWWM&MEM Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office
:Ao(F&(:. :: Lucknow and State Pollution Control Board .
copy environmental clearance shall be submitted by the Proj
ect Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter
The Project Proponent shall advertise at least in two local - '
okl b ln e newspapers widely circulated, one of
which n the vernacular language of the locality concerned, within 7
of the clesrance letter informing that the project has been accorded m,mm d:,:',::f I
and a2 copy of the clearance letter is avallable with i
A A (SEIAA). the State Level Environment Impact
: Project Proponent has to submit a regular half :
prior enviconmental clearance terms and condﬁom*l:d hvacomplm report of the stipulated
::..l June and 15t December of each calendar year rd and soft copy to the SEIAA, U.P.
im"s;'::w aher/modify the above conditions or stipulate any fu :
nvironmental protection. " further condition in the

Concealing factual data or sy
bmission of false/fabricat
:’ct:oh:mmmm oned sbove may result in ed data and failure to

e day hours’ time only
within the site with

ollets, safe drinking water, medical
ry structures to be

all necessary

nne! shall be setup

| with suftably qualified perso
the Head of the

will report directly to

comply with
withdrawal of this clearance and mr::

Protection) Act, 1986.

f e No
6102 Date of Issue ¢ . =
Wow202,

~ (Q]( p L\)\n
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3. Acertificate from fForest Department shall be obtained that no forest land Is involved 10 mININg
or as aroute and If forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,

before the start of work
assing the mining

1980 and submit
4 The mining lease holders shall, after ceasing mining operations, undertake re-gr
area and any other area which may have been disturbed due to their mining activities and
dition which Is fit for growth of fodder, flora fauna etc.
f mine lease

restore the land to a con
5 Three tier green shelter
area. local and native spec

Department/Agriculture University.
6. Plan for using the mine void for productive use in consultation with local administrats

gram-panchayat.
7. f the proposed project is si

be developed on the periphery 0

belt of 7.5m width should
on with Forest/Hnmcunun

jes should be planted In consuftati
on and

tuated in notified area of ground water extraction, where creation of

new wells for ground watey extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water of legally valid source and permission

from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 2,000 plants, either on government
hpd or cq@munlty land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for S years. Survival of plants should not be less than the survival
rate p:;-:ed by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC

9. In jon with Di ; :

Mmg:tnon with District Environment Authority or an Authority nominated by concerned
proj mr;:p::te;t .:i; prepared a conservation and management plan for rejuvenation and
managem uhammlwrfaoeareaofmﬂnnmh F same
will be kept in a separate bank account and six mon i i pegreluie

; th status

project proponent before the nominated authority in nz mm wilbe presented &Y
‘°-°°Pf“m°f60dmmm.sovm{mem of Uttar Pradesh

administration, before releasing the security deposi r and / or concerned district
Project Proponent has fully . posit to Project Proponent will ensure that

reported to UPSPCB for SUA L B s, Hom oot
appropriate legal actlo ce, if any, should be

11. Any application for transfer of MNEREOvary Of comperiRtion
competent authority, has to “uusmec. d‘”'" ng Its validity period unless it & cancelied
conditions duly certified accompanied with stat comph vighn
boundary of Critically Polluted nh::um OO GRSttt prodeck area doesn i
false then EC will be cancelied (CPA). If the affidavit given by PP / Co winnow
il ousy and legal actions will be initiated mm‘:‘h:::nt is found to be

= sPA :: :' copy of the same should be Swmmmga?:: ;mm OM, Mirzapur that af;::mnl'e‘,; mining

. Numi mi O‘Eﬂ! EIAA. attract
carry out tegio':: :l'A-EMP:;::“ ng up In district. Department of Geol

assess the capacity to further bear the po:ln:ti::m capacity of environmental componcom, o

submit the same to SEIAA, U for such areas within components to

P for evaluation, a period of 1 year and

14. Department of Geolo
gy & Mines,
number of CAKGHS in distric e, GoUP In consulation with UPSPCB wil
. stations 'IOﬂ‘ with data. s Mm‘ of one year and wbmk will establish required
' mitted within 3
period

E
2
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he
s well as new mining leases are coming up in t
Jan for controlling

s are ongoing @ :
pCB for preparing mitigation P

pGM and MS, S!
Byl e i Administration &

16. If the 3\ quality deteriorates due to mining. mgn District t:“ :‘ eispilo

" ghould ensure that mining be stopped immediately. Meq:: tains the orescrib

air quality and mining should commence only when air quality @
17. The project proponent shall install solar light in their site office. ¢ should make sure
of 6 monthly compliance reports, the project propone
with the compliance

18. During the submission
that the periodicalty taken site photoguphs should also be annexed along

15. Large number of mining project
district. A reference be sent O

air pottution in the district especia Directorate of Mining

e taken for restoring
ed standards

19.:«% should be given to indigenous local species 3s per the consultation of the local district
Forest Officer.
he bench should be 06 meters and the width of the pench should be at
al letter by pGM, U.P

20. The maximum ight of ¢!
least twice the height of the bench as per them e

21.In case the blasting is proposed during 3 mining operation, the project proponent ne S
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabllitation and resettiement need to be

damdesaibethSmonﬁﬂywnpumm -
plan/Exit protocol for rehabifitation of

zz.mmwwﬂﬂwmaﬁmlmmdosm pr _
T agout land to match its surrounding land use 3years before the closure of the min€ o
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.-
za.mmwmmnmwmmmmm basins of adequate
mmmeammwsedlmmmqummama.mewm runoff rainwater
mwmhﬂmmmmmonam-tembaﬂsauwbeukeﬂh
consultation with the Central/State Groundwater Board. The water 50 collected should be
" mliud for watering the haulage area, roads, and green bek development, etc.
umwmmﬁwmtopmmmén of groundwat
::":tve':;w bodies 'In con:u::uon with the State Poilution Contro! Board and con:m.':
applicable) shoul obtained
tevolie i 204 from the State Pollution Control Board before the
25. Link Road from the quarry site to the main road shal
e st
shall be taken for Dtoperm:\.mh:t;\u of vehicies and regularly monitored. Suitable measures
27. The D(qe(t pw should m usedina quarry Omtlon and transportat
36 Ak s Uint oF codallon the possibilities of rainwater harvesti =
Government of Mhl&a'ummmw mﬂm WRN a8 he ""zt" ssued
: does not create or ve 3%,
proposed site/activity. fify any claim of the applican
30. In case it has been found that the E.C. obtained t on the
by providing incorrect information, s

05ha two adjoining
the mines
n ,mtmmvtmamnmmsoo:\:::;:ah:\? S00mt. and the area is less

area equal to
- mmu;:.:.c::.gm.munmwm«voku i o~
environmental shall be subject to » valid lease lnl'avorol

for the proposed mining pro I
this environmental deuc." - In case, the project the project
nce shall automatically mmponmt does not proponent
nulland void. € 2 valid lease,

ine plan approv

LC dentsheauon
No EC2
2B001UPIBEON  Fug Np. . 8102 Date of
e €C - o
8/2022

,@S‘—— /‘L‘(‘\j Page 7 of 11
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us with the mining lease penod/Mining pPlan

32. The Environmental clearance will be co termin
he Dept of Mines and Geology shall be strictly

whichever is less. The Mining plan approved by t
implemented and shall not be operated beyond the validity period
33. Explosive cannot be stored on the site. The Project proponent shall t

Controller of Explosive, if applicable for use of storage of explosive of any

34. A comprehensive EIA including mining areas within 15 KM, to assess the

activity on the surrounding area shall be undertaken and a

ake approval from Chief
such materials
impact of the mining

report submitted to this Authority

within one year.
15 No two pits shall be simultaneously worked |.e. before the first Is exhausted and reclamation
work completed, no mineral bearing area shall be worked
ions in the next Pt

36 After exhausting the first mine pit and before starting mining operat
Il be completed to ens

reclamation and plantation work in the exhausted pit sha
reclamation, forest cover, and vegetation are visible during the first year of mining operations 0
the next pit. This process will follow til the last pit Is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion
37 2 a:l:quate buffer zone shall be maintained between two consecutive mineral-bearing
posits.
38 The sprinkling of water on haul roads to control dust will be ensured by the project proponent
39. Green belt development shall be carried out considering CPCB guidelines including the sefection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation The
company .shal involve local people in the plantation programme. Details of year-wise
afforestation prognmme including rehabilitation of mined-out area shall be submitted to the
- ;t‘:ra::‘ m MOoEF&CC, Gol, Lucknow every year.
-Blast v ons be conducted and an observation re submitted
Regional Office, MOEF&CC, Gol, Lucknow and UPPCB within s:lon months. m'::en‘::‘::‘::
include measures for the prevention of blasting associated impact on nearby houses and

ure that

www;:uxzw&m::dlnmwmdsmmtbam due to
— minﬁ'opuatw y chance the project proponent shall take suitable measures for
42. Appropriste arrangement for sheiter
o and drinking water for the mining workers has to be
43. Maintenance of
s ::!:? o;"oads used f;::e transportation of minerals is to be done by the
recdadv“ m”upenmm i link roads from mining area to main road shall
44. The surface runoff rain water harvest topping and maintained by the project proponent >
s e pn » ing/rain water recharge and water conservation m
pm’mukeﬂ Mokd' hoponem“ consultation with central /State ground Board
to arrest the silt and ud‘:ut:m flows w.muuu aea e “phm"m. ot ac v -
and rain water harvested water shall":nutul'l. Tow ol ": ‘m“m" m'
e o zed for watering the haulage area, roads and green
45. Status of implementatio
" e = e n s::ull be submitted to the Integrated Regional Offic
cknow on Control Boa o
e rd within six months and thereafter eve. MOEF&CC, Gol,
1y year from the

46. The self-environmental
audit shall
environmental audit shall bccamodoz:' SOOI Sanualy: very thens: yours: thing:

4 rd-party

LC dentificoty
MiNo 1 C22BOOTUPIBEOT  FdeNo 6702 Date of
o o Ivsie LC  O8OW
2022
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47. Measures for prevention and control of soll erosion and management of silt shall be undertaken
Protection of dumps against erosion shall be Carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes

Oumps shall be protected by retaining walls, .
48. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest siit from being carried to water bodles. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial na"ah's if any flowing

through the ML area and silts arrested. De sliting at regular intervals shall be carried ogt.
49. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over ?’_'d_ above
peak sudden rainfall (based on SO years data) and maximum discharge in the area adjoining f"'e
mine site. Sump capacity shall also provide an adequate retention period to allow proper ?‘-’"""3
of slit material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.
50. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. - The monitoring data shall be submitted to the Integrated Regional Offnce,
MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be

set up and records maintained.

51. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation {including schools and other public amenities located
nhearest to sources of dust generation as applicable) and records submitted to the Integrated
Reglonal Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board reguiarly,

52. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

53. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No, 22-65/2017-1A.111 dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

mechanisms so that no splliage of mineral/dust takes place,

55. Occupational heaith and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and heakh effects on exposure to mineral
dust, etc, shall be carried out, Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
preic:::ao':lary measuresfuke the use of personal protective equipment etc. shall be carried out
per Y. A review of the j ct of various heal measy
st ch ol ::;p';’ . health res shall be conducted followed by

pit and waste dump,

57. Topsall / solid waste shall be stacked Properly with
proper slope and adequate saf
shall be utilized for backfilling (wherever applicable) for reclamation ang rehabilitgﬁz:r:sf :::

EC denuticaton No . EC22B001uP18891) File No. . 6702 Date of Issus EC . 810812022
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mined-out area. Topsoil shall be separately stacked for utilization later for reclarnation and shall

not be stacked along with overburden.

58. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept ac;l:'e’
for long penod. The maximum height of the dump shall not exceed 20 m, each stagﬁ s

: slope of the dump shall not exceed 35°. The

referably be of a maximum of 10 m and the overall . '
:’)B dum;v shall be backfilled. The 0B dumps shall be scientifically vegetated with suitable native

ies to prevent erosion and surface runoff. _ .
Moo reas shall continue until the vegetation becomes

59. Monitoring and management of rehabilitated a . : ' ;
self-sustaining. Compliance status shall be submitted to the Re::onal ‘Of;c:r," x;r:::z o

i P. Pollution Control Board on a six- 1
Environment & Forests, Gol, Lucknow, and U.P. Pollutio g oy

60. The slope of the mining bench and ultimate pit limit shall be as per the mining sc

he Indian Bureau of Mines.

61. ::rtmlssion for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall‘be carried out
by establishing a network of existing wells and constructing new piezometers during the ‘minlng
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),

monsoon (August), post-monsoon (November), and winter (January), and the data' thus cguected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,

Central Ground Water Board.

62. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

63. Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented.

64. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with 3 tarpaulin or other suitable enclosures so that no dust particles / fine matters
::c:op; ::tr::: ﬂ‘rl:::m: of transpo.natio.n. No overloading of minerals for transportation shall
Pt swd.v i mc s transporting minerals shall not pass through the wildlife sanctuary If

65. Prior permission from th i
srundter ¥ omn e Competent Authority shall be obtained for the extraction of

66. A final mine closure plan, al i
Regional Office, Mosz&cc :i:l‘ Lucknan aog & o s Fund, shall be submitted to the Integrated

» Gol, Lucknow and U.P. Pollution Control Bo i
final mine closure for approval, ard S years in advance of

67. Project Proponent shall explore the ibili

68. Commitment towards CER has to be‘;:lsl::::;y s‘::l:tslt' § solar energy where ever possible.

69. Regular health checkup record of the mineworkers !;as to be mai

% ;eglster. It should be made available for inspection whenever a:';:';ﬂained ikt Aroper

) r:jecl Proponent has to strictly follow the direction/guidelines iss
7 ?L’&fﬁaffvﬁﬁ"ﬂ’é from l:me to time. sued by MoEF&CC, CPCB, ang
- one on
Y y after getting permission from the Mining Department

ou shall also ensure . .

that the proposed site is not 5 Part of any no.

required/prescribed/identi
/identified under law. In case of violation, this perm‘ss.development one as
|

on sha| automatlcally

EC ide,
ntification No - EC22B001UP18391Y File No - 6702 Date of )
Ssue EC - 08/08/20
22
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deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.
Any appeal against this EC shall lie with the National |
period of 30 days as prescribed under Section 16 of the National Green Tribunal Actl, 1010f e water
The above stipulated conditions will be enforced inter-alia, under the provisions 0 ; e 193.1
(Prevention & Contro! of Pollution) Act, 1974, the Alr (Prevention & Control of pollution) cth m"’,
the Environment (Protection) Act, 1986 and the public Liability Insurance Act, 1991 alo.ng-wu 1'
amendments and rules made there under and also any other orders passed by the Hon ble Courts O
Law relaung to the subject matter. e ihe
The project proponent will have to submit approved plans and proposals incorporating
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stlpu!ated
are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.
This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as ame#ded and send regular compliance reports to
the autharity as prescribed in the afaresaid notification.

Green Tribunal, if preferred, within a

Copy, through email, for information and necessary action to —
1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow {emall 'MMMM
2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)
. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H”, Aliganj, Lucknow -
226020 (emall = rocz.lko-mef@nic.in)
District Magistrate Mirzapur.
Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, avaran Bhawa
Vibhutl Khand, Gomti Nagar, Lucknow-226010 (email - th ke -

6. Copy to Web Master for uploading on PARIVESH Portal.
7. Copy for Guard File.

w

w

(Ajay Kumar Sharma)
Member Secretary, SEIAA

§"m|ature t\Verified

EC Identficabon No - EC22B001UFP 188911 ; Vy';“ \ by "
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— 18 Annexure no.3
— IR WY GO (A0 AT

s

s UTTAR PRADESH POLLUTION CONTROL BOARD
"o & fare
Ref. No HQML/ I\-&. WS HHINRS Date ‘2’/‘1/’25.

Hud Reny s=ugaws s, wo sl e Rie (@fesT @ /Ao @) mefm gomae,

NIl W@N-703 (F0W0-4), AFHA-1.0100 RaR, UM-IIAaS, TEHA—T,

STAYE—HISTR |

1% o dud Rern s=agams sl oo Aad e iz (ST /A w©2F) aefr oo,
NSl G703 (OH0—4), HFFA-1.0100 BICW, UH-HKNRE, TEHA—FIR, TT9G— forr am
SRETSTT @' SRR @R e arg (g Farer wd P affm, 1981 @ et 21 B A A3
d g wenfa wra far s sifand @)

I8 & 70 I ’Ra aifdaw, 718 Reelt § i afovo Fo—1334 /2024 w9 waR a7 e 36
o0 U Ied # uiRa Imew fRAI® 19.12.2024 & AU A WA IRAGT FHH Rty Fwgan FA,
wio sfimdl 3R Rz RfET R /dve wF) aef doee, IRl 6703 (F0%H0—4), &5He—1.0100
FRW, TA-IdRE, dedie-gar, sre-dRenR w1 e afe @mfea, d@eme wR 9 s
14.02.2025 &1 f&an 7| &g Prafem, W @ 9= fRA® 18.02.2025 P ARATTAR Iad W GRATSAT B
RS0 GATAROT WHTd HTdhee IR (SEIAA) BT i 08.08.2022 # forfar wafeviia whafa # sfesifaa wai
! T I AA FEfay W AR 46 @ R R, 9 & ifFArEa e 9 & AR Auars 3 Tl 2|
I T YRAGHT S HoeE 8g U 418 W [T wh/Ave W $ @9 8q 9l Sl 0d a1g 9
8 @ T ¥ | 9@ e RaeEr @ aRer 3 RfedT wm {@ve W) @ oRaed 31 ufbar & Goreasy
AEA T AT W G S Soduid @ gAY 8 Wl fOeda T8 U AT 9@ @ a7
iR W § ARG & arurer § R arg ersan dw wenfid e fed T # )

I G IRASHET BT TFe g a8 9 faer wenfa (G vE arg) g 64 ud gaiaeiEm i
faAi® 08.082022 # IR Y& BT Seoiad BY G B fFY OM @ gfewa feTid 08082022 ¥ faiw
14.022025 & P [¥ETee Hafy sifa ger 922 AT P Jooraw Al 8 TR W =g Tguor Hz=o
ez Fefg TeeaE & MR W wiaed afgfd afRifd 5 S g aoer e @

Environmental compensation (EC)=Pullution Index (PT)xNos. of days from which the non compliance has been
observed (N)x Factor in rupees (R)x Factor for scale of operation (S)x Location Factor(LF)

PI=80 80 for red category unit, 50 for orange category unit, 30 for green category unit

N=922 Nos. of days from which the non compliance has been observed.

R=250 Factor in rupees

S$=0.5 Factor for scale of operation=0.5 as unit is covered in small category, 1.0 medium scale unit, 1.5 for

large scale unit
Location factor 1.25 for population 1 to <5, 1.5 for population 5 to <10, 2.0 for 10 lacs and above. LF

LF=1.0
will be 1.0 in case unit is located > 10 KM from muncipal boundary (This sand mining project is
being operated in rural area hence LF is 1.0 considered) .
Therefore Environmental compensation (EC) = PIXNXxRxSxLF
= B0x922x250x0.5x 1.0
= 92,20,000.00

Total Rs. Ninly two Lacs Twenty thousand only.

a7 fr e af@rd, e & A fRAia 18.02.2025 ERT uRATSTr R f@ry FIgaeE 9, 90
At e fig (RfesT e /v ) AR diorde, RISl @703 (0%0—4), &FHA—1.0100 THER,
Tr—aniidieE, aEdid—gAR, FEIE-ARGIR BRI N 9 | A wehd e /arg ik @ a5
S v gafavita Wiafa fid 08.082022 § SfeRIfUq wal @1 Seviwe a¥ @ w6 WM @ gfera
g @ favg ag (rguw framor qun fFaEo) affas, 1081 (EuRiR) ® aRe a-v @ i BRYT
qaa Sfed T A O Td Sen W faie 08082022 W A 14022025 @ Wew @ Ay spifq Jet 922
femif it oraf) &g w0 10,000/~ WRAIRT @ <X | T ARIFI w0 922000000 (%0 qurd o 41 &SIR HIA)
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